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Mr. Speaker: The question k:
opinions on
the
different States of Indian
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Fire-Arms Bill

FHALGUNA 29, 1880 (SAKA)
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Shrl Datar: We have introduced it
already, and as soon as poasible after
the Demands for Grants are over,
we shall be requesting the  House
to take it up during this session
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for thewr willing-

both the Bills But I

teful to Gove
11 and
accept
submit that before the Government

. mm is
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Bill also comes ‘up, it will be very
valuable and useful to Government as
well as to this House if the opinion
of a few hon Members who are ° in-

terested 1n this subject and who have

m
!

obtained here It will be advantage-

and the expression of thewr views are
ous to Government as well

Mr. Deputy-Speaker: I can put the

ance that the Government Bill will
be fully discussed and that the present

Bill also will be taken into conmidera-
tion along with the Government Bill

So, 1 think the House will kindly

hon Minister has given us an assur-
accept this motion.

the Bill be adjourned snne die,
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as to
raised so far as the provis-

Shri .Datar: When the Government
Bill comes here, they will have the
sdvantage, because, there will be
dnhtebefmthe&lluampﬁedmd
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put, I wish that the

Mwouldhuwnﬂnt the
Bil
when
1 I

Skl M. L. Dwivedi (Hamirpur) In

case this Bill had not to be discussed,
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The question is:
“That the debate on the Bill be
adjourned sine die”

The motion was adopted
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Code of Civil Procedurs Amendment
B
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PHALOUNA 29, 1880 (SAKA) Civil Procedure 7553

(Amendment) Bill
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